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SHRI ARVIND GANESH KUL-
KARNI; A point of order, Sir, I am
finishing within a minute. I do not want
more time. Hoi?, friend, Mr. Sibte Razi
said...

MR. DEPUTY CHAIRMAN: Mr.
Kulkarni, I think you need not reply to
what he said.

SHRI ARVIND GANESH KUL-
KARNI: T am not going into the merits.
Pl'aase allow me I am not going into the
merits at all.

SHRI PILOO MODY; You should
have stopped him from making that
argument (Interruptions).

SHRI ARVIND GANESH KUL-
KARNI: Please allow me, Sir, a minute.
Mr. Sibte Razi has made some
observations. Under rule 312A of the
Rules of Procedure in Lok Sabha, thig
Committee has been formed. My
question to Mr. Sibte Razi is this. He is
an hon. Member of this House. Last time
also you said this. The rights and
privileges of the Members of this House,
as we say, are equal as per the records of
the Rajya Sabha proceedings. You said
that we had no privilege. So, I want to
know this. Today also you are quoting
these Rules. Do you mean to say that
Rajya Sabha Members are associate
Members and that they have no rights or
do you agree that they have rights? What
is your view, the ruling party's view?

SHRI SYED SIBTE RAZI: 1 may be
permitted to reply to him because he has

referred my name. I never mentioned
that...

SHRI DINESH GOSWAMI: Are
you permitting a discussion on this?
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SHRI DINESH GOSWAMI; I am not
making a submission on this. I have
written three letters to Mr. Chairman
about the rights and privileges of this
House. I submit that till Mr. Chairman
gives a ruling you should not permit a
discussion. If you permit a discussion, in
that case, we should also be allowed to
put our views.

MR. DEPUTY CHAIRMAN: I am not
permitting discussion.

SHRI DINESH GOSWAMI: Let
nothing go on record. If something goes
on record, permit us also to put our
views. (Interruptions)

SHRI HANSRAJ BHARDWAJ
(Madhya Pradesh): This is very
important. After the ruling of the
Chairman, it has been held that this
Committee was constituted by the Lok
Sabha, and the Lok Sabha is the forum
for discussing it. They are not satisfied
with the Speaker's ruling. They should
understand it. There is no question of
raising it here. That Committee is there.

CALLING ATTENTIONTO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Severe drought conditions in various
parts of the country particularly in the
Northern Region.

st TRvar fag (TR W2W) ¢
s, & 3w & fafer wd
# fadesy wod 5w A, O 9@
N feafr v ™ A F @R
T @l wE owENt @t g g
Far arAmt fagm sz Tmiks qfF
#qdy &1 srre fawwr g0
THE MINISTER OF AGRICULTURE
AND RURAL DEVELOPMENT AND
CIVIL SUPPLIES (RAO BIRENDRA
SINGH): Sir, this year the monsoon set

in over Trivandrum on May 30th i.e. two
days earlier thay
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[Ray Birendra Singh] its normal date.
Its further advance to South Konkan and
Central Peninsula was also nearly
normal. But, the advent of the monsoon
over Bombay region was delayed by a
week and it reached there on June, 17th.
On that day, the northern limit of the
monsoon extended through Nagpur,
Ambikapur, Dehri and Raxaul. Thus, the
arrival of the monsoon over Central and
Eastern India was also delayed by 7-8
days. There was no further progress of
the monsoon after the 17th June until the
Sth July when the monsoon advanced as
a feeble current into south Gujarat up-to
Surat. This current covered North-West
Madhya Pradesh, Uttar Pradesh and
Delhi by the 14th July, Haryana by the
15th July and Himachal Pradesh on the
16th July- Onset of monsoon is likely to
cover the rest *f the country by the en,j of
the next week.

During the period from th, 1st Jun, to
the 30th June, the I.M.D, indicated that
while 16 out of 35 Sub-Divisions were
having normal or excess rainfall, 19 sub-
Divisions were having deficient or scanty
rainfall. The position deteriorated
subsequently. Upto the 14th July, 25 sub-
Divisions had deficient raifall while only
9 sub-Divisions had normal rainfall. Th,
deficiencie; in rainfall in different parte
of the country ranged from 41 per cent to
®2 per cent. The State-wise number of
districts having deficient or scanty
rainfall is as under:

State Number of Disirictg
with deficient/
scanty rain
1. Gujarat 12 out of 20
2, Rajasthan 24 oul of 26
3, Puniab 11 out of 12
4. Haryana 8 outof 12
5, West Benga) 13 out of 16
6, Uttar Pradesh 42 out of 54
7. Madhya Pradesh 39 out of 45
8. Maharashira 18 out of 27
9. Bihar

19 out of 31
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According to the forecast of th<
India. Meteorological  Department, th<
synoptic features indicate encouraging
eigng fo, the next few days. A deei
depression lay ,t mid-day of the 19t July
abou't 75 km south-east of Puri It is likely
to move in a west-north westerly direction
and was likely tc cross Orissa coast by
evening yeter-day.  Under its influence,

good rainfall activity with jso'ate”
heavy to ver, heavy fally iy expected
over Orissa, North Andhra

Pradesh, Madhya Pradesh, Maharashtra,
South Uttar Pradesh, South Bihar and parts
of Peninsular India,

The Department of Agriculture started
sinc, early May, a contingency P'In on
drought. The State Governments and the
various Departments Of Government of
India were given detailed guidelines and
requested to take appropriate step, to keep
the situation continuous'y under wa'ch and
© see that timely action is taken for
helping the farmers in combating any
situation of adverse weath®, conditions and
© provide the rural population with
employment, income, cattle feed and
drinking water wherever the need arises.
Specific action points in agricultural
programme were identified and
communicated for being taken care of at
the State District and Block levels. The
Prime Minister's Twelve Point Programme
for drought management which was the
basig of combating the drought of* 1980,
hasi also been brought to the notice of the
State Governments for meeting! the
drought situation this year. The Banking
Sector has also" been requested t, assist
the farmers in tihe drought affected areas.
Similarly, Ministry of Irrigation also
issued instructions to the State Gov-
ernments in the North Western region,
Maharashtra an® Madhya Pradesh
requesting them to make the ™ optimum
use of the available irrigation water in the
reservoirs for crop production purposes.

An  Inter-Ministerial ~Coordination
Committee on Disaster Management in
the Ministry of Agriculture reviewed
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on the 9th June, 1982 the monsoon
situation and the contingency plans for
the kharif season. Area officers have
been designated to visit the States and
review Contingency Plans for drought
management. Weekly meetings are being
taken by the Cabinet Secretary to assess
the developing situation and take timely
action. A number of issues concerning
various Ministries relating to provision of
seeds of short duration varieties,
provision of loans, fertilisers, optimum
use of water in the irrigation systems,
priority for supplying power and diesel
for agricultural “Operations, provision of
drinking water etc. are constantly under
review.

The States have got margin money to
meet any emergent expenditure on
account of natural calamities like
drought. Besides, the Government of
India have released short-term loans of
Rs. 103.50 crores to the States for
purchase and distribution of agricultural
inputs to farmers. Besides, under the
Accelerated Rural Water  Supply
Programme, Government have released a
sum of Rs. 60.42 crore, for the first two
quarters of; the current year. States have
got as on 1st April, 1982 unspent balance
of Rs. 165.62 crores from previous years
under the National Rural Employment
Programme. In  addition, further
allocation of Rs. 90.34 crores has been
made to the States during the current
financial year. They have been advised to
concentrate on the execution of NREP
works, without deviating from the
programme guidelines in the areas which
are affected by drought conditions.

My Ministry is sending joint teams of
officers drawn from Ministries of
Agriculture, Irrigation and Energy (Rural
Electrification Corporation) to visit the
States where rainfall has been deficient
to make an assessment of the situation
and to impress on the State Governments
to ensure supply of electricity, diesel and
other agricultural inputs so that
production does not suffer.
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It is unfortunate that having achieved a
record level of foodgrains production and
record level of food-grains procurement
in spite of adverse weather conditions
during 1981-82, this year we are faced
with delayed and weak monsoon. Though
it is too early to assess the behaviour of
the monsoon during the remaining
months of ... Kharif, yet the
House will agree that both the Central
and the State Governments have been
taking timely action right from May this
year. I can assure the House that the Gov-
ernment will take all necessary measures
to ensure that the fanners are assisted to
the maximum possible extent through the
provisions of loans, seeds, fertilisers,
irrigation, water, electricity and diesel. I
am sure, our farmers will meet the chal-
lenge as they have been doing with so
much courage and perseverance in the
past also.

SHRI PILOO MODY (Gujarat): Mr.
Deputy Chairman, I would like to know
why in Indira's year of productivity, Lord
Indir, ha, failed India
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concerned with what Mr. Rameshwar Singh is
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TNOHIT & F9q0@ FFGTENATTT QHRI SYED SIBTY RAZL I take strong
" SHRI GHANSHYAMBHAI OZA (Gujarat); exception to this remark. He does not know how
I would request my friends not to take this ¢, pehave with the Members of Parliament. It is a
matter very lightly. I am very much pained at yery orave allegation. I think,. Sir, you should take
the way they are reacting to this. I will show, , very serious view of it.  (Interruptions)
you 30 ladies who have come from Madhya

Pradesh. They are starving and weeping gpypi RAMANAND YADAV: Sir, on a point
because there is drought. of order ’

SHRI SYED SIBTY RAZI (Uttar
Pradesh): This allegation from the

**Expunged as ordered by the Chair.
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SHRI SYED SIBTY RAZI: He has no right

to say like this.

MR. DEPUTY SPEAKER: I will expunge H

the word. Remove that word.

RAO BIRENDRA SINGH: This is an
aspersion on the Members of the House. These
words should be expunged. (Interruptions)

MR. DEPUTY CHAIRMAN: I will expunge
that word in relation to Mr. Sibty Razi. The

whole sentence will go.
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qq

ot vy fag o & qodr ai
w FEw @A T ¥ w@AEr ot
qrr W WIF A AR AT
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YT wgTAT 9F ¥ qF 39w B

- q{HqTY :ﬁt I+ wferg wY waﬂ
qT. WIF |

A g gw o7z & froSEm
qIW TANHE T T WY 75,000
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O &, A AT IAHT QU FW AT
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F wftg st 9 #T gAEr IEe
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[zrx FiTz fag)
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WY ERt | 5 e arfor Y At et
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FEW ®, L WA & fod, wArwT I
femama St & ToF amEw G4 w7
erad|

MR. DEPUTY CHAIRMAN: Cal-
ling Attention will continue after

lunch.  wamw N FATE AvgT 2 TR
ar & foi wafir a7 a2

The House then adjourned for
lunch at three minutea past one
of the clock.

The House reassembled after lunch at
three minutes past two of the clock, Mr.
Deputy Chairman i» the Chair.
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aFr £ | da K wgw awda A
g wwr g fF oot & g A
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= gEART Ay (fagr) ¢
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ot JURQERR ;T AE @ A
A EE
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SHRI G. C. BHATTACHARYA (Uttar
Pradesh): Mr. Deputy Chairman, I do not
want to make a speech, I want to put
certain questions to the Minister.

Is it a fact that the Meteorological
Department of the Government of India
has submitted a report to the-Ministry
about the failure of the monsoon, about a
month and half back? If
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[Shri G. C. Bhattacharya] so, what
steps are being taken to meet the
situation? From the reply and from the
reaction of the Minister, it appear, that he
is still complacent even after hearing the
hon. Members about the conditions
prevailing in the entire northern region,
due to drought.

Secondly, what arrangements has the
Minister made to bring fodder from other
States to the States in the northern region
like Bihar and Uttar Pradesh to save
cattle? You cannot have fodder
overnight. Requisitioning of fodder is
also a time-consuming job. Unless you
make arrangements in advance and on a
war footing for bringing fodder from
States where there is monsoon and where
there is no drought, fodder will not reach
areas where it is badly needed.

Shri Ramanand Yadav has said very
correctly that even the pasture land has
gone dry. Where is then the question of
growing fodder when the natural growth
of grass is dried up? The Minister must
take note of this very seriously. This is
not said out of any political
consideration.

My third point is about water. Water is
also such a commodity which you cannot
just have by digging wells. What is
happening in areas where there is water?
I am giving an example. Take Allahabad
where both the Ganges and the Yamuna
flow. But you will be surprised to know
that water supply there is not even one-
fourth. The reason is that the pumping
sets which have been put there to pump
water are either idle or out of order or
have not been put into action
deliberately. Why? I have gone into it.
The reason is that the pumping sets are
meant for 24 hours' work and they cannot
work for 24 hours unless they are manu-
factured by standard company.

Now, Sir, what has happened is that a
lot of money has been spent for the
purpose of purchasing pump-sets, but
more than half of that money is in
somebody else's pocket. So, sub-
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standard pumps and sub-standard spare
parts are being supplied and are being put
with the result that the pumpsets are not
being run for all the 24 hours, but are being
run only for eight or ten hours. They are
not working fully even for these eight or
ten hours. If some parts go wrong, those
parts, spares, are not available and even if
they are available, they are also sub-
standard parts and, therefore, the pump, are
not working properly. So, thi; is the
situation now. So, whatever arrangement is
there, that arrangement also is not working
properly. Now, Sir, there is no water and
water is being sold at four or five ; rupees a
bucket!

RAO BIRENDRA SINGH: Where?

SHRI G. C. BHATTACHARYA: In
Allahabad and the other neighbouring
districts. That day I raised this question.
Even in Bihar the situation is the same
and in Dhanbad the position i the same.
Just as you pay for electricity and water
here, people are paying thirty or forty
rupees or fifty or sixty rupees for their
consumption of water, that is, one or two
buckets a day at four to five rupees per
bucket!

RAO BIRENDRA SINGH: I dont
think so.

SHRIG. C. BHATTACHARYA: 1
am only saying that you better get it .
verified.

MR. DEPUTY CHAIRMAN: Pro-
bably they are paying the labourer* . for
bringing water.

SHRI G. C. BHATTACHARYA: No,
no, Sir. It is not for the labour. They are
paying this much only for water.

RAO BIRENDRA SINGH: They are
not getting water because the pressure
may be very low.

SHRI G. C. BHATTACHARYA: No,
Rao Saheb. It is not that. People are
paying this much only for
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water. They cannot give that much to the
labourers to bring water because they
themselves are the labourers. They are
themselves labourer* and so, they are
bringing water themselves. But for this
water they* have to pay ao much. Rao
Saheb, first you try to have your finger on
the pulse of the nation. That you will not
do. You have nothing else to do. By freak
only you have come and you are taking
everything easy.

MB. DEPUTY CHAIRMAN: You
please give the details.

SHRI G. C. BHATTACHARAYA: 1
am only saying how acute the problem
is.

MR. DEPUTY CHAIRMAN: This !iji
a serious matter and you give him the
details.

SHRI G.C. BHATTACHARYA:

1 am only giving the details. But you are
saying that they are paying for the
labour.  What can I do? You are not
putting seriousness into it. You are not
serious at all. I cannot help it. That was
why I said that I did mot want to make
any speech, but I would put only some
questions. I am only putting questions and
bringing the facts to his notice because
this is a serious matter. You know,
Sir, the other day, on Friday, I wanted to
raise this question because this is a very
serious situation and these facts I wanted
to bring to his notice. I want to bring
these facts to his notice because he is the
proper person and it is his responsibility
also to do as much as he can .to alleviate
the suffering of the people. Now,
water is very scarce in these areas and
you will have to take the help of others.
You see, our Zila Parishads, Nagar
Mahapalika;, and the Municipalities
have certain number of tankers. But these
tankers are out of order. Even the district
magistrates are trying to *each water to
the villages where there is water
scarcity and I think nothing short of the
military intervening and supplying its
tankers will relieve the situation and you
will not

732 RS—9
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be able to reach water to the affected
areas. From your reaction since we
started the discussion after lunch, it
seems that you are not aware of the
situation at all and you are not aware of
what is prevailing there in these areas as
a result of the present drought. Sir, we
took up the master with the authorities
ther« end there they are saying: "We also
want to reach water to these areas. But
we want some containers or tankers.
Without them, how can we do that?"
They want some tankers and they are not
available or they are out of order.
Therefore, you will have to have some
tankers so that you would be able to take
water to those areas where there is water
scarcity.

Then, Sir, comes the question of
granting relief. Ramanandji has said about
the workers, about those who are working
as agricultural labourers. You will be
surprised to note that those who are
having a good amount of land, they are
also starving. It ia because of the fact that
the rabi crops were ruined due to storm,
hailstorm or untimely rains, and now the
situation is serious with regard to the
kharif crop also. So, it is not a question of
the agricultural labourers alone
suffering. Even the big people, people with
a good status, even the bigger farmers or
kisans, are also suffering and they are also
the sufferers. So what i, in it immediately?
What arrangements are you making to give
relief? Will you supply them food-grains
f°r this relief work? Without that you will
not be able to stall the situation.  Sir, there
are people belonging to the upper class
community who will starve bufr they will
not come for work. My  suggestion is:
give them foodgrain loan, don't give them
money loan.  Are you prepared to give
them foodgrain loan? Otherwise they will
also be in trouble and they will not be able
to meet the situation.  Therefore, I would
only request you to immediately stop
starvation and large-scale migration. There
are many other reliefs. What other
arrangements are you making andt
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how much foodgrains will you he able to
spare? I am only requesting for. foodgrain loan
to those who do not want to come and -join
others for construction work. Give them food-
grain on the condition that whenever there is
again a crop they will return it.

With these few words, I only appeal to you
not to be comp'acent bm take the matter
seriously and tackle the situation on a war
footing.

RAO BIRENDRA SINGH: Mr. Deputy
Chairman, Sir, it is not correct to say that we
have been complacent about the situation with
regard to the drought that may be facing us
this year. But we have always been hopeful
and we are still hoping. It would do us no
good if we start shouting about the calamity
before it actually comes. Within the last 24
hours, we have been receiving reports up to 8
o'clock thig morning. There has been rain in
many parts of the country—and good rain. For
instance, in Rajasthan during the last 24 hours
only Mount Abu received 3 cm. of rain,
Udaipur 3 cm. Jalon 2 cm. and even the dry
parts of Rajasthan, which got very scanty rain,
like Seekar and Alwar, also received I cm. of
rain, which is welcome. In other parts of the
country, in Madhya Pradesh, the reports are
that it has rained from 2 cm to 6 cm during the
last 24 hours alone. In places like Bhopal
there has been 6 cm of rain during the .last 24
hours alone. Similarly, in Maharashtra, in
some places there has been 11 cm, and. ..

SHRI G. C. BHATTACHARYA: What
about Bihar and U.P.? We are only drawing
your attention to that. Maharashtra has plenty
of monsoon. Please give us some information
about U.P.

RAO BIRENDRA SINGH: Don't
Madhya Pradesh, Uttar Pradesh and other
places lie in the northern region of the
country? Uttar Pradesh has also received rain.
At Hardoi it was 5 cm rain last night, and at
Kanpur it has been 4 cm. In Orissa also it has
been raining since yesterday. There are
reports that in Bhubanes-
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war and other places there has been more than
1 cm of rain and more is expected Therefore,
it is not a question of oeing complacent, but it
is a question of being hopeful.

AN HON. MEMBER: What about Bihar?

RAO BIRENDRA SINGH: I don't havo the
latest figure about Bihar,

ot Weoq WA ¢ f@ET &
fomr agi & 1 599 a1 WoATaw

RAO BIRENDRA SINGH: If it has not
rained, I can only pray. You also pray.

SHRI G. C. BHATTACHARYA: We also
join you in praying bu' praying does not always
bring rain. (InterrueUons} .

RAO BIRENDRA SINGH: Whcie-ever
there is no rain steps are taken to meet the
situation. Whatever the h<>n. Member has
said has already been provided in our Plan.
For instance, cleaning of tanks, deepening of
wells. ..

SHRI G. C. BHATTACHARYA: I have
not said anything about it.

RAO BIRENDRA SINGH: You havo
talked about drinking water supply and
shortage of drinking water for workers.
Supply of drinking water -eceives the utmost
priority in our relief programme*. You must
have noticed that during the last draught
period, i.e., 1979-80, drinking water was
supplied to the most interior and diffkult-to-
approach areas not only by trucks and military
tiansport, but also by railway trains and
tankers. Wherever we find that drinking water
is in short supply we see to it that it is
supplied. In fact, it is the duty of the State
Governments. With the margin money at their
disposal, they should immediately supply
diinking water.

SHRI G. C. BHATTACHARYA: I told
you about the position of tankers.

MR. DEPUTY CHAIRMAN: They
should make them available.
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RAO BIRENDRA SINGH: 1t is all non-
plan grant from the Centre. It is given the
highest priority. Arrangements axe made
by the local authorities. If you give us
more specific details it will be very help-
ful. T can only reply in general terms to
general things. A question has been raised
about sub-standard quality of pumping sets.
I do not deny that in many places, there
are irregularities and the traders and selling
agents are in collusion with the local
officers of the Development Department.
Even the officials of the Bank try to cheat
the farmers. So far as possible, we are
taking steps to see that good quality of
machinery is supplied where Government
subsidy and funds are involved.

SHRI G. C. BHATTACHARYA:
What about fodder and wheat loan?

RAO BIRENDRA SINGH: I have al-
ready talked about fodder.

st Wio o WEETW G WY GA
o & are 3 qav ffad 1 oA @y W
o7 AE A 7R AR q@ Y HTAT | A
WIT FRE &F AW § A2 AG SAAAl
qga & | A A A fe oA 7L
(wrram)

RAO BIRENDRA SINGH: We have
arranged for supply of one kg. of food-
grains to every workers. It is a component
of our N.R.E.P.

SHRI G. C. BHATTACHARYA:
Those who do not go to work. ..

RAO BIRENDRA SINGH: They should
have enough money to purchase.

SHRI G. C. BHATTACHARYA:
Enough money is not there. He has not
been able to answer this question. You
know that they have no money and be-
cause of social ~ conditions, they do not

want to
(=rzar)
work. FTT FHEH "'f't_’a' T:r’ % .

RAO BIRENDRA SINGH: We supply
foodgrains through our fair price  shops
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and through our public distribution sys-
tem.

MR. DEPUTY CHAIRMAN: He to
talking of that idle class which  cannot
work. They want food loan.

RAO BIRENDRA SINGH: Everybody
who works gets cash plus one kilogram
of wheat. If there are two able-bodied per-
sons in a family, they get two kilograms.
Even the dependents arc included in that.

st ot oY wEEE o A
GaT A E, WOTHY &Z A GG A@
IET ANT FET o1 § T T | 7 98
& AL AT ? W TR GE AT A
fo 7Y 1 T A FEEE T AE A
g | 9 geeaedr s ¥ W L, @
ot sy AT wAE §F 0 Wy A w5
ATCT ST § )

RAO BIRENDRA SINGH: There to
no scheme for providing cash for food
loans. They can purchase their require-
ments. We can supply only through public
distribution system.

ot Wod! WETTER: 1T T T AT
& g1 74} 7 F qEIACIE F 1 T IR
it & fifad | ey i avvw 37 &
(sraramr)

v Rer g . A€ qar TE
w2 | 1S FwT AT v ar | 79 1980
# e AT o o A fergea o qm
@ 7éi g€ | T S s g2 ) T
|1 T WNTRT AVE FEAT AEg |
s ot 1€ s 7 o | (sraam)

ot Wl o WEERTd ) aw any
Y AE! PO @1 WTTHT 7 5 T | "
06 g9t &1 @ agf fram g
HITHY A g1 AT (sqaae)
MR. DEPUTY CHAIRMAN: He says

that there are certain people who do not
work. There are people in ihe villages who
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[Mr. Deputy Chairman] a half hours and nothing is left now. Will you please
do not work. They cannot do any physical put one or two questions and then we will finish this.
work or labour. They are honourable Otherwise, wo will have to continue tomorrow.
professional men. So, they want grain. That is There is other business left. ..

what he is referring to. Sﬁ T TR (ﬁ?ﬁ') 3R A
SHRI RAMANAND YADAV: They will dXT® ng

have to work and they will get food-grains. ~e

Force them to work, and they will get

foodgrains. ot quaemaly : wY CAull otz ﬂ
faag waar o o 8

St ofic ®Wo wgmwd : AR _
B G g 1 g Fafreec A e R gQ T WIWEY ;WY R
arfgd | g%t wgt AR SrgY ¥ ARty QN M AfEd ar )

a3 (wwam) ot Ieaamf : arg EAq AT
MR. DEPUTY CHAIRMAN: Pleas* FEAEAMgraarai)
take your seats.
‘ oft g wiwT qrawn s o WET A
qﬁggé}?ﬁ%ﬁ%ﬁg ST T AT TN Y | R FE
gifamr Tag A I FW P TG T B g A

it IR
iw'm; S gavag 5 v A AP :;E-i;: aﬁm :ﬁ?&ﬁﬁ?ﬁ g
wrraT

PR

St TR anew s st s Gl st guwwmaf : & aw 5 WrE

fodt sl Y @y £y fax & guwar .

w37 ¥ F1E 91 9T, W N weewr w
ERIRAAARIF TN (W e s o s gt & o v ol
) - o X0 AT S S WY F

W o wezrard 1 gy gegd TN @ iR ug ;feT sl 5w
AR ad? graeyd fy  TOCMIAET ) D 9 ¥ w®a
o 4y @ and g dfed v awdy @ B L WA @ Ad g &
graTraAmRE 1 g7 ¥ew e @ w2y ot A feTe? @ ay. |,

wiw T8 # 1 A 30 a9z Y TR F Interruptions)  Mr. Bhattacharya

- 3 please take your seat. (Interruptions) Don't
MR. DEPUTY CHAIRMAN:  Please take record Mr. Bhattacharya.

your seats. Shri Bhabhra, please.

aﬂtrmama:uﬁ_mé‘wﬁsﬁsﬁ @ -
WTHTE FPTAT AR 2, WA ;@A i, 2ol

gy £..... (sraam) MR. DEPUTY CHAIRMAN; Please take your
seat. Now, we will take up the next item. We will
continue thfe discussion tomorrow after the

Question Hour. (Interruptions).
MR. DEPUTY CHAIRMAN: Please resume

your seats. I will now request Mr. Bhabhra. My
request would be that we have already devoted
more than one and
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RAO BIRENDRA SINGH: Why should Isome hon. Members want to ask a fav more questions,

come tomorrow for the Calling Attention again please allow them t0 ask the questions. Oo not allow
when I have already been here for the whole it to linger on for tomorrow.

day in the forenoon and in the afternoon? I
have to do work in the other House also. Why ~MR. DEPUTY CHAIRMAN: I would request the

should you give so much time to everyhon. Members, at least the leaders of the parties to

[20 JULY 1982]

Member to put questions? (Interruptions).
W TEW ;W7 WY g W
Ty A ffam 7. (wem)

ot g et WYl 53 Fav ey
3?7 (wy¥aa)

Wl Ieammfy @ qimawe o
M & ardf F vwvar fog o ¢5

please co-operate in this matter.

SOME HON. MEMBERS: We are always helping
yon.

RAO BIRENDRA SINGH: If the hon. Member does
not wast to ask the question, you may call the next
Member.

MR. DEPUTY CHAIRMAN: Yea, Mr.
Bhabhra, I will give you three minutes.

SHRI HARI SHANKAR BHABHRA: Sir, you may

frrz 3% & oY gw 7 5 give me only one minute but please hear me first.
MR. DEPUTY CHAIRMAN: Please put the
3 PM. questions.
wa 71§ w57 * fordt dare @y ey
2 N wmwa & ford darc fy ad 3, fodft s BO WWT WIWET @ ST
et %1 #frev, gaer fize, wgam 3 & Wi, i ofww ¥ wew &
ford dare @ 74 & o) w0 wraATy W WY AT & o ¥ A Faw T
FH N ? € # ogt W www ¥ @
g mgt o arefaw feafe s e
wy Qox Ty < Afergd v wgd § afew ot go wdwew o
W g oD g o v
st vitere fag @ s, & g e wit Tweww w7 v A wEr d
g g ... (va®am) ¢ ww oy § fe Tomewm w
feafs wgr & wow ) &few
o uwmfh : szl foy fre g3 ow @ B, wEwr S
R sAM g ww ww Wl W @ 0 fedw
& 7ft wrw EFT G AW I An-
o wieee fog s wTe o wiE @ ﬁmﬁwﬁrmmwﬂ@m
mwRE. . ... (ea¥am) g Toemiq # foed s A
W owEw 98T g 81 23,246
i MR..DEPUTS{ %HI?IRI\g‘AN: .Let }ells coriclude the g E AL £ ? faed I 14,368
scussion on the Calling Attention here. Let us g0 o= 2 -
0w to the nut ifern, (Ingterrupti(lans') B wi # dr LR LU ol
21 16,672 7t ¥ fogdr are @
SHRI SADASHTV BAGAITKAR Sir, let a fi .
{ggr; qu?tgtions be put. It has been discllrlss:d %ore::)/ im“;qﬁ:; f‘: j’mﬂ;‘ .:;;:_:
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L oqer gWr & AR a7 A i\ awg
¥ qgom @ w &) fww  fear
Tt g% fawdr &1 A WA @
dt it 55 fai aw@ =@ &1 55
feat a@ wigr & i w1 s

erram 4t agt 91 @ arr a@ e
gad agt aF I IAr § ' ogwm-
g7 # 91T T Ad ¥ a1 e
ufr faa gt & fag <@ @
& gt WO A qET

2% # 10 T AN

i ﬂ,
1339399~311

A%y
>34

GHR-ATEN T GATT q AT IS 9T ¢
ATy 717 & 5 g 9%-58%7 gt
@F & oY gasy agt 71 feafa & -
IO EEr & | & ag wAAr wgar g
fe v oy gy S5% qvr W @ E
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wh oaa w2 ¥ framw W wE@r
&m dwa & & oA w2 W
witw Tga Fl & faw agiaT
quut w1 feafa wr srasr dwe
Ix 9T A Fq) 1€ AT AT
W F WHA H, 9UHT F qwa
. C (ea¥gm) ...  Fgmar

.....

B A T FgE A gy

sl gO WET WINET : FIT wEA
g?
ot gwgAmfa : sEE aEr 2
fewrg afau

ot g0 WwT WM 2 S TR
fag ga@t @ an§ F ) osEEr
ww ¥ daw W ooy edr dm
wgt & ot 3, g wgr e T A R,
W% fag sro g9wew § ar Ay
g Fawr wed ¥ feaer =i
T Wifgg wWH wwr e
fowii & wnfaer =& 7T & 91X gaa
mfew w& A AL 2, IgR!
oaT @A g | 48 W FAq agr 9%
fofs o= & w97 &
wyt fawrfon sgom & e s &
o penTdee & wae Te e
A w & IAA A FgAT A g fw
W oAy w7 ¥ wW AW a|
e § Y W1g | W\ waAT wgeg
W # w@d fF  uFmEe W

#1 (eafa for #s fesa<dadt
fras o= 7 wwrew TR 92 Ww
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TN OEF I WeZ ST ArH-tesE MR, DEPUTY CHAIRMAN: Now you will not
= B o By = 3 - be recorded. How can I control? You have taken five
afe=yg 7§ 7 &1 5% feu ot @ifqr

. L minutes already.
FaRg w7g § xdifaw ® ot zq
A FT e vAET AT & wp a#r ) SHRI HARI SHANKAR BHABHRA: I charge

& o% TEEOT FAT AR 3. fr - you for discrimination, (interruptions) .

il uﬁa{ﬁ ee ¥ 3 q:? MR. DEPUTY CHAIRMAN: Mr. Minister.
1980 7% oA A1 TFIA-o77 gfgsy
# difqr qa 1 72 12 @1 A ot FOVWT wWET ¢ oY T AW
BT AT 1 wAGAT 1981 ¥ 31 FE, TE vt w oA O w2 @
ws 1982, 7T gww ¥ g9y @wy famr 0 F yw qw @ § #
g drfqr & F07 2340 wr@ W wew FE X ww g 1 WoE
srar 57 fawr ) @fer ot o7 AAFfar e ® ga & w4 qua
wi® 1981 & 30 fezeAz, 1981 WX AR #§ qaw N A wfgd
q% W1 2878 &M@ BI47 97 FAFT I don't want any reply. I don't want m hear and I
) HT @ﬁﬁq 1982 ¥ 3p am walking out under protest. At this stage, the hon.
fgarre 1982 &7 2013 A w7 Metnner left the Chamber.
w1 femr agr 1 g2 #Y wEgT am,
ag dfar wf ward of, wwF gz Ty aittex Fog : wEew, 144
F oy @y §O? FOT T o frar mar g

¥ f, gz faits ) fey O
wiferd ) arT T WK Iq AW § Ty

o) BT wiwT wMET : op gl ary O TAQ 4g TEA, ¥R W,

B i ) = - faadt ofaw & awdt @ W a%
L R i Sl i
st guawrafy : gy owdt ¢ oo fmat ¥ few ofr agE o A9 §

o ' ETE wfI ) wre AT WA grer 9Rd €

@ g aro Iy & fao &) s

stge Aivrawer: faard & 9fr A N ¥, ST @ 0%
at ¥ omrow wEr . & fog o W ww, dEMQ
T 9 qW q7 I9F faw O =<

o1 gqqawmfy @ oW, T O A & fegme & owwe fear
T ¥ o & fAamo wafem

o1 871 WwT wWiwE o wesegw & fau fEfem A @ oawge

£ T mlv.a"r& 1 i‘mﬁaﬂmw
¥ Faw 109 & |
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= arer fg . @ W few
T A BN, I WY wAT A
AfFgar | g @ & W wRe
¥ wynt foad & fao fayr arg
fotamuT &, gyar ft oW wept¥
wid W fy g & ok § g
¥ Wt Tt BT wIw, ¥ oWy
fearwd & wat & '

faxett Srm fas Wy & 5 ad
¥ faggas T g@R T fA
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fiw st § Vzw owr A @
gife g A1am T a9 f5 e ge-
ey fawr A § 7 v dfe
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[z aivx fag)

Zd & q07 AT, . . (|WIg|) AT
w2 ¥ q1 fearfee 7y zx
frer w@r 2 | 6-6 T@ TTAT AFT
Tg AT Frgq gar-qa7 fqasrd
qraFr adax sfaqar & 1 ofsEs
ferzegma fawem st wraT T
qF CBT & | SN AT TTAT § IAA
BY agm Ft wifaw @

ol YA TR FeOqwq FILH
g8 A8 17 . . . (=Tgw)

LR LS RETIRNE L cdl (i e
TR AT T AT A A qeq AE
grar

SHRI ARABINDA GHOSH (West Bengal):
As the time is very short, I want to put some
questions only. Spccial-. ly I want to speak about
our State of West Bengal. In West Bengal, the
posltiou is that out of 16 districts, 13 have been
gripped by heavy drought. Two-thirds of the juje
crop has been totally destroyed. Particularly in
South Bengal, seed lines hod been totally burnt.
So the picture is very bleak in our State and the
number of jobless persons has been increasing. It
has been admitted by the Minister himself in his
statement that during this time people get jobs
but due to failure of monsoon in some States,
especially in our State in South Bengal,
thousands of people are becoming jobless.
Nothing is being done by the Government of
India. Specially Mow that the overdrafts have
been stopped, if we do not get Central aid on a
massive scale, starvation deaths may occur and
thousands of cattle die for want of drinking water
and for want of fodder. So the calamity is there.

The year 1981 has been declared as the
year of productivity. But it has become the
year of drought, famine and starvation. The
Prime Minister proclaimed this year as the
year of, productivity with much enthusiasm.
So my question if whether the Government is
going to serd aid on a massive scale to the
drought
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affected areas, in Wart Bengal specially, and
other States also. The supply of foodgrains for
Food-for-Work Programme in our State has
been totally stopped. So what steps the
Government is going to take on this account.

Another question I want to raise—a very
cardinal questions—is, for the last seven years
our agricultural production has been totally
stagnating and we are depending only on rains
even after thirty-three years of independence.
What actually has the Government done to im-
prove irrigation facilities and to increase food
production? There are no buffer stocks. The
Government is boasting and proclaiming like
anything that there is 1 buffer stock of 15
million tonnes of food-grains. Fifteen million
tonnes of food-grains cannot meet these
emergencies when the monsoon is a total
failure. Then, what steps is the Government
taking to augment agricultural production and
to remove the stagnation in agriculture—be-
cause for seven years there is total stagnation?
In 1975-76 there was a bumper crop. After that
agricultural production has been stagnating
like anything. What steps is the Government
taking to solve these problems?

What steps does the Government of India
intend to take to strengthen the public
distribution system? Earlier we were told that
so many lakhs of tonnes of foodgrains were
allocated but our actual experience of the
allocation programme is that the actual arrivals
of f-iodgrains are totally opposite. The
allocation may be one thousand tonnes, but
according TO the programme it will be nine
hundred tonnes while the actual arival will be
six hundred tonnes. This is the picture in our
State and I think same is the case with, other
States also. My proposal is that the Government
should build up adequate grain stocks in every
district at the centres of production.

The food for work programme in our State
is practically stopped because there is no
supply of wheat. So, the number of the jobless
will be more. Therefore, the Government should
not neglect West Bengal but should take up
seriously fhe food for work programme there to
meet the emergencies and to secure jobs for the
thousands of jobless people.
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RAO BIRENDRA SINGH: Sir, for West
Bengal the sanction of relief I<as been
finalised for the period 1981-82 and orders
will soon be issued. A memorandum has also
been received from the West Bengal
Government for the current year and that is
being discussed with the West Bengal
Officers and we hope we sha'l soon be able to
take a decision on tnat. In the meantime, the
West Pengal Government has funds in the
shape of margin money and they have Rs.
24.29 croies under the NREP from the
previous year which can be utilised. Food
allotment fur West Bengal is about the highest
for any State in the country. They are getting a
total of more than 2.30 lakh tonnes. For lune it
was 2.35 lakh tonnes and for July another 2.35
lakh tonnes has been allocated. Some MPs
from West Bengal discussed the matter with
me a few days back and everything was Jjen
sorted out. This large quantity of food is
heavily subsidised. That is also known to the
hon Member, West Bengal is being properly
cared for. There is already a poiicy of building
buffer stocks in all the States so that in times
of emergency there is no shortage of food. It is
incorrect to say that we have not supplied any
foodgrains under the NRHP also. One
kilogramme of foodgrains per worker per day
has been sanctioned and it is available to West
Bengal also. I think the hon. Member's
information is not correct West Bengal also is
receiving its supplies.

SHRI SHRIDHAR WASUDEO DHABE
(Maharashtra): Sir, in the statement which has
been given it is stated that in Maharashtra 18
districts out of 27 are affected. Coming from
Vidarbha area, I find that there also the same
position is obtaining. There is drought on a
very large scale.

Before I put the question, I would only like
to point out t0 the hon. Minister a statement
given by the International Food Research
Institute, Washington, saying that our food
policy has been basically weak; the failure of
our policy is that we could not give protection
against the irregular, erratic monsoon; the
cultivated area is not based on the requirement
of our foodgrains but on demand and supply;
and the third reason given is the failure to
supply adequate electricity and water for
agricultural
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purposes. Therefore, Sir, it is a soiry state of
affairs that we could not find a solution to this
problem of agricultural performance and
every year we are required to discuss drought.
I would like to know from the Minister
whether any long-term planning is there on
the question of self-sufficiency of food,
whether rains are there or not. I would also
like to know from the Minister one thing. If it
is not possible to continue the Food For Work
Programme, I want to know whether he will
give more financial assistance in view of the
drought which is there in 17 districts under the
Employment Gurantee Scheme and whether
the scheme will be extended to other districts
so that the agricultural workers are having a
guaranteed living.

RAO BIRENDRA SINGH: Sir, in
Maharashtra, the State Government has
implemented this scheme and we have made
the Central assistance available for this
scheme, although...

SHRI SHRIDHAR WESUDEO DHABE: I
asked whether additonal assistance will be
given.

RAO BIRENDRA SINGH: That it done on
State basis, on the basis of a formula,
according to the number of families which can
be covered under the Scheme. I cannot
promise any additional allocation because it
will create difficulties and there will be
demand from all over. We have to see to our
finances also. At the same time, the State
Government has aiso t0 contribute something
and they should send some proposals before [
can throw more light on this. Maharashtra has
received rains in the past. Some areas which
had been mentioned by the hon. Member have
also received some rains. Amravati is in
Vidarbha. There was 2 cms. of rain there in
the last 24 hours and we hope there will be
more rains during the next few days. All these
things which the hon. Members have
mentioned have been discussed time and
again. They all know what our schemes are,
how relief is provided, of what kind it is
available. If there is proper utilization of the
relief that is provided by tae Government of
India, there should be no hardship experienced
by the people. And wo are always prepared to
consider a memo-
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[Rao Birendra Singh] random from the
State Governments wherever they need
more funds.

SHRI SHRTOHAR WASUDEO
DHABE: I wanted to know whether yoB will
extend it to more areas.

RAO BIRENDRA SINGH: That is a
hypothetical question. The State Governments
which want to implement the scheme should
send their proposals to us.

REFERENCE TO THE INORDINATE

DELAY IN FILLING VACANCIES OF

FOUR NOMINATED MEMBERS OF
THE RAJYA SABHA

MR. DEPUTY CHAIRMAN: Now we go
over to Special Mentions. Mr. Advaai.

SHRI LAL K. ADVANI (Madhya
Pradesh): Sir, I rise to draw the attention of
the House to the fact that inordinate delay has
taken place in filling the vacancies caused by
the retirement of four Nominated Members.
This is the first time in 32 years that two
sessions have been allowed to pass by, more
than three and a half months have elapsed, but
these four eeats remain vacant

Sir, it was on the 2nd of April, 1982 that, in
accordance with article 83 of the Constitution,
one-third of the Members retired. Four out of
the 12 Nominated Members of this House
also retired. On the 3rd of April, while a
notification WM issued in respect of the
elected Members of the House, those who had
been elected to fill the seats fallen vacant,
these four seats were allowed to remain
unfilled.

Sir, 1 have with me a clipping from the
'Statesman' dated April 8, 1982, which I
would read to you because it is relevant. It
says:

'The nomination of 4 Members should
have been announced on April, 3 when the
Election Commission notified new Members
elected in the recent biennial election. But
since there was delay in the finalization of
names, the Home Ministry took the position
that the announcement about the four
Nominaied
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Members could be made before the next
session of the Rajya Sabha.

But the Rajya Sabha Secretariat is
obviously surprised over the delay in the
announcement. In fact, the Secretariat, is of
the view that the names of the four
Nominated Members should have been
notified on April, 3."

Now, Sir, the next session which was the
122nd Session of Rajya Sabha comenc ed on
April 26, and the Home Ministry failed to
notify even by that time. Thst session also
passed, the inter-session period also passed and
this is the 123 rd Session, and still the names
are not there.

Sir, the Government owes an explanation to
this House as to why this has happentt!. I can
think of only two reasons why this has
happened. Firstly, it is perhaps a reflection of
the Executive's callous attitude to Parliament
as an institution. They think, "It does not
matter if these seats remain vacant. So what?
We will fill them whenever it is convenient to
us." But, there is another possible explanation
also. In fact, I think, this is more probable.
The present Government is perhaps waiting
fot July 24, 1982 to arrive and the present in-
cumbent in the Rashtrapati Bbavan to step

down to make this nomination.

Sir, either way, whether it is the fins reason
or the second reason, I regard il as singularly
unfortunate. If it b the fin? reason, this
indicates a further decline in the position of
Parliament vis-a-vis the Executive. If it is the
second reason, it is highly unfortunate because
it reflects an attitude of unwarranted mistrust
towards the Head of the State. I do feel that
this is a matter on which the Government
should come to the House and make its
position clear, Thank you.

MR. DEPUTY CHAIRMAN: Mr. Ma-thur.

[The Vice-Chalrman (Shri R. Ramakri-
shnan) in the Chair.]



